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ORDER-SHEET FOR MAGISTRATE'S REcORDS 

DISTRICT: LAKHIMPUR 

IN THE COURT OF ADDL. CHIEF JUDICIAL MAGISTRATE, 

LAKHIMPUR, NORTH LAKHIMPUR 

Present: Smt. Priyanka Hazarika Nair, AIS 

ORDER 

03.09.2022 The accused person, Sri Mintu Dowerah, has has 

appeared and has vide Petition No. 4846 prayed to 

allow him to remain on previous bail. Heard the Ld. 

Counsel. Perused the case record. Prayer is 

allowed. 

Copy u/s 207 Cr.P.C is furnished to the accused 

person in presence of his Learned Counsel. 

Perused the case record. 

Upon perusal of the case record and the case 

diary, there appear sufficient prima facie materials 
to presume that the above named acCused person 
had committed offence under Section 279/429 IPC 
and therefore the charge is accordingly framed. 
The contents of the charge are read over and 

explained to the accused person to which he had 
vide the same Petition (Petition No. 4846) pleaded 

guilty of the offences under Section 279/429 IPC in 
the instant case. 

Considering the nature of offence involved, I am 

not inclined to grant the convict the benefit of the 

Probation of Offenders Act as that would amount 

Considering the plea of guilt of the accused person, 
he is hereby convicted u/s 279/429 IPC. 

Addl. 

Chief 

Judicial 
Magistrat 

Lakhimpur, North Lakhimp 
03-09-22 03-09-22 

to encouraging irresponsible driving on the road by 

the people. 



Heard the convict on the point of sentence wherein 

he had prayed for leniency as that kind of offence 
had never been committed by him earlier. DO-09-22 

(Contd) 
Considering the plea of guilt also and the above, 
the convict is hereby sentenced to pay a fine 

amount of Rs. 1,000/- (Rupees One Thousand) for 

offence u/s 279 IPC in default Simple 
Imprisonment for 10 days and further sentenced to 

pay a fine amount of Rs. 4,000/- (Rupees Four 

Thousand) for offence u/s 429 IPC in default 

Simple Imprisonment for 20 days. 

The fine amount of Rupees Five Thousand shal be 
paid to the informant. 

The fine amount shall be deposited in the safe 
custody of the Nazir till the appearance of the 
informant. 

The case is accordingly disposed of. 
03-09-20 

Addi. Chief 
Judicial 

Magistrate 

Later on, 

Lakhimour, North Lakhimnur 

The convict has deposited the fine amount of Rs. 

5,000/- (Rupees Five Thousand) in Court today 
and accordingly he is allowed to go. 

Bench Asstt. is to do the needful forthwith. o-09-20 L 

Addl. Chief Judicial Magistrate 

NOu 

Lakhimpur, North Lakhimpur 


